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[Mr, Speaker]

Coal Mines Provident Fund, Family
Pengion and Bonus Schemes Act,
1948, the XEmployees’ Provident
Funds sngd Family Pension Fund
Act, 1852, the Wealth-tax Act, 1957
and the Income-tax Act, 1961.”

The wmotion was adopted.

SHRI RAGHUNATHA REDDY: 1
introduce* the Bill,

STATEMENT RE. LABOUR PRO-
VIDENT FUND LAWS (AMEND-
MENT) ORDINANCE, 1978

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): I
beg to lay on the Table an explana-
tory statement (Hindi and Enghsh
versions) giving reasons for imme-
diate legislation by the Labour Pro-
vident Fund Laws (Amendment)
Ordinance, 19876.

1227 hrs.

METAL CORPORATION (NATION-
ALISATION AND MISCELLANEOUS
PROVISIONS) BILL

MR SPEAKER' The House will
now take up for consideration and
passing the Metal Corporation (Na-
tionalisation and Miscellaneous Pro-
visions) Bill. The time allotted is
two hours.

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAYV)- I beg to movet

“That the Bill to provide for the
taking over of the management of
the undertaking of the Metal Cor-
poration, after such undertaking is
deemed to have been transferred
to, and re-vested in, the said Cor-
poration, and for the subsequent
acquisition of the undertaking of
the Metal Corporation for the pure

pose of enshling the-Central Gov-
ernment, in the publiv thisrest, €6
exploit to the fullest extent possi-
ble, the zinc and lead deposits in
and around Zawar area in the State
of Rajasthan and to utilise those
minerals in such manner ag to
subserve the common good, and
for matters connected therewith or
incidental thereto, be taken into
consideration.”

This Bill seeksto replace the Ordi-
nance promuigated in this behalt on
2nd August, 1976. This hes two im-
portant features and two important
legal stages also. First, in Chapter II
of the Ordinarice under Sec. 4 after
repealing the 1966 Act with effect
from the same day, 2nd August, 1976,
the undertaking was restored to,
and re-vested 1in, the MC], but simul-
taneously 1t was taken over in respect
of management by the Government,
and the management stood transferred
and vested in the Central Government
again from 2nd August, 1876,

Another important feature of the
law 1s that this management period
continued upto 1-8-76. During this
period, the Metal Corporation of India
continued to be the owner of the
undertaking, but Government remain-
ed in management of the undertaking
and an administrator was appointed
by the Government Therefore, the
Metal Corporation of India had been
deprived of the management of this
undertaking for that period, from 22nd
October 1965 to 1st August, 1976.
Therefore, 1t was required that a rea-
sonable amount should be paid in
lieu of this deprivation of manage-
ment to the company. For this both
the Ordwance in sec. 10 and the Bill
in ¢l 10 make a provision of Rs. 11.39
lakhs per annum to be paid to ‘he
company. This amount 1s being paid
according to well esiablished norms
and standards, which had been de-
cided by the government. The second
stage comes from 2nd August 1976,

—

-

eIntroduced with the recommendation af the President,
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Under clause 7, the management of

lutely in the Central Government and
in common parlanch this is called pre-
nationalisation period; two specifie
amounts are provided and provision
has been made in the Bill; t was in
the Ordinance also. The amount
which will be paid to the compeny
will be Rs. 1.98 crores. This is the
tota]l amount for the acquisition of
the property and the amount in lieu
of manpgement which the central
government has taken over will be
Rs. 821 lakhs., This is being done
keeping in view the amendment
which was made under article 31(2)
of the Indian Constitution. This fig-
ure has also been worked out after
careful examination by the depart-
ment in consultation with the law
department and the finance depart-
ment; this is 1n accordance with the
standard practice in this regard.

The urgency for the issue of the
Ordinance taking over the manage-
ment of the company has been clearly
indicated in the statement of objects
and reasons of the Bill. The com-
pany are producing zinc and lead,
minerals which are important raw
materials for the economic develop-
ment of our country. We found that
the company had prepared a plan of
expansion and the government was
very keen that those strategic mine-
rals for the development of our eco-
nomy should be produced quickly.
We should try to mobilise all re-
sources and see to it that we are able
to meet our internal or domestic re-
quirements but unfortunately the
company was not taking any action
and the expansion programme was
held up or g long time. Perhaps the
company was also not in a posi-
tion financially, to invest further.
Therefore, the government decided to
acquire this undertaking  When this
undertaking was acquired, at that
time according to the Act that was
Passed by this august House, there wag
a Drovision that the government and
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the compamy should mutually agree-
or compensation to be paid to the
undertaking. Unfortunately when the.
offer of Rs. 1.98 crores was made to the.
company, there was no response from,
the company for a long time and.
ultimately government provided for-
the appointment of a tribunal in the.
law and the tribunal was appointed.
As against the government's decision
to give to the company Rs. 1.98 crores,.
the company made a counter-claim.
for compensation to the extent of
Rs. 101 crores. You can see the gap)
between Rs, 1.88 crores and Rs. 101
crores which the company was claim~
ing. This metter was referred to the.
tribunal. Unfortunately however the
company tock an obstructive attitude.

The company went to various courts—
High Courts of Punjab anq West.
Bengal and Supreme Court. It was
adopting delaying tactics and its non-
co-operation created g lot of uncer-
tainty. Therefore, even though the
government acquired the undertaking,
we were facing a lot of difficulties for
expansion and other programmes, The
tribunal commenced its proceedings.
in September, 1972, but even the
issues were not framed till 15th May,

1975, because the company was coming
with one application after another,
making excuses and adopting delay-
ing tacties. Ultimately the company
told the tribunal that the government
should also give Rs. 19 lakhs so that
the company might fight the case
against the government! This is how
they were adopting an obstructive
attitude. There wag uncertainty pre-
vailing and the government was finding
difficulty in the formulation and exe-
cution of plang for inereasing the pro.
duction of these important metals by
the government company in which the
undertaking was vested long back.

After the matter had been before the

tribunal for more than 4.1/2 vears, we
came to the conclusion that even if

the tribuna] gave its verdict, the com-~

pany on one pretext or the other would

8 to the court and further de-

lay the proceedings, which will mean

unnecesgary delay in the formulation
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«of our expansion programmes. 5o, the
.only course left to the government
wag to issue an ordinance specifying
.the compensation already computed on
a reasonable basis in the ordinance
itself. So, thig ordinance was 1ssued
.and the Bill is now before the House.

‘Many important steps have been
taken since the takeover of the under-
taking. These are very important
minerals and therefore, the Hindus-
.tan Zinc Ltd. drew up plans for ex-
pansion of Debari zinc smelter from
18,000 tonnes to 45,000 tonnes per
.annum, modernisation of the Tundoo
lead smelter so as to realise a net
annual lead production of 8,000
tonnes and cevelopment of new mine
at Balaria (Zawar area). A new zinc
smelter of 30,000 tonnes per annum
based on imported concentrates with
.2 lead plant of 10,000 tonnes per an-
num is also being set up by the com-
pany at Visekhapatnam in Andhra
Pradesh. The modernisation of Tun-
«doo lead smelter is almost complete.
‘The expansion of Debar: zinc smelter
and the new zinc smelter at Visakha-
patnam ara expected to be commis-
sioned by the end of this year. The
new mine is being developed at
Balaria is also expected to be com-
missioned in October, 1877. Con-
.siderable mvestment has already been
made because of the strategic im-
portance of these minerals.

Our estimate is that by the end of
the fifth plan our country will need
90,000 tonnes of =zinc and 40,000
tonnes of lead By 1978-79 the de-
mand wil] be 1,15000 tonnés for
~zinc and 50,000 tonnes for lead. Apart
‘from Hindustan Zinc Limited, another
zinc producer jis Cominco Binani
Limited. This company is operating
20,000 tonnes per annum smelter,
based on Imported concentrate. When
these steps are being taken, with the
sbove expansion scheme, the zinc
-smelting capadity in the country will
go up to 1,185,000 tonres, which will
ibe able to meet our demand.

The GSI has alsp been asked to
make furthes survey in varipus parts
of the copnisy, st least for strategic
minerals like .zinc, lead and copper,
which we have still to import, in
spite of our best efforts to become
self-sufficient. Of course, the situation
has now considerably improved. Both
GSI and SEO will make a suryey of
these areas. With thg co-operation
and coordination of work of these
two agencies we would try to be self-
sufficient in these minerals.

I have already explained the reason
for which this Ordinance was pro-
mulgated. I would welcome sugges-
tions from hon. Members and it there
are any oueries, I will reply to them
at the end of the discussion,

MR. SPEAKER: Motion moved:

“That the Bill to provide for the
taking over of the management of
the undertaking of the Metal Cor-
poration, after such undertaking 1s
deemed to have been transferred
to, and re-vested in the said Corpo-
ration, and for the subsequent ac-
quisition of the undertaking of the
Metal Coiporition for the purpose
of enabling the Central Govern-
ment, in the public interest, to
exploit to the fullest extent possible,
the zinc ang lead deposits in and
around Zawar area in the State of
Rajasthan and to utilise those mine-
rals i such manner as to sub-
serve the common good, and for
matters connected therewith or
incidental thereto, be taken into
consideration”.

SHRI P, K. DEO (Kalahandj);: Mr.
Speaker, so far as strategic minerals
like zinc and lead are concerned,
there would be unanimity in the
House that their production should
be in the public sector. If we trace
the history of this pjece of legislation,
it has a chequered career. Govern-
ment have been tuu;g to aequire this
Company since 1965 but sll sprts of
impediments apd obatacles have Deen
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put in their way; wWeith hive besn
moved both'in"the High Court'and the
Supremp -Court, so 'that -GdveMament
will not be able to ‘schieve their
objective. At long last some con-
crete steps have been taken in this
regard.

But 1 cannot reconcile myself to
the procedure that hag been adopted
by the Government in acquiring this
Company. It came by way of an
Ordinance, which was promulgated
on 2nd August 1976. This House was
to meet on the 10th of this month.
Just eight days prior to the meeting
of the House, an Ordinance was pro-
mulgated. I do not think the hevens
would have fsllen if we had waited
for ten days, when we had already
waited for over 11 years. Now this
House is faceq with a fait accompli.
Such a procedure should not be ad-
opted in future. Sir, I would request
you to issue a directive to the Gov-
ernment that when the House is about
to meet, they should not promulgate
any Ordinance but come forward
with a concrete legislation. Because,
this amounts to showing scant respect
to the authority of Parliament.

Coming to the merits of this legis-
lation, this is a very strategic mate-
ral. We have been importing quite
a lot at the cost of foreign ex-
change, From the report of the
Commiittee on Public Undertakings,
you will find that the figure has been
rising every year. During 1969-70 to
1974-75, we imported zinc and lead
to the tune of Rs. 215 crores in foreign
exchange, and the demand has been
rising every year. In 1973-74 we im-
ported these materials at a cost of
Rs. 10.71 crores, and in 1974-75 it
went up to Rs. 18 crores. Taking
into consideration the facy that in
this country there are vast deposits
of galena, lead and zinc, I think all
possible efforts should be made to
exploit those areas.

So far as the explvitation of our
potential deposits is concerned, I
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would like to draw the cdnfention of
the bea. to the fact that at
the time of the Cuttack by-election,
the foundation stone was laid in
Sergipall in  Sundergarh  District
wheve there is a large deposit of galena,

to have a smelting plant there,
but no action has been taken
go far. Neither has the hon.

Minister said anything about it in his
preliminary remarks. So, we are
constrained to think that probably
the laying of the foundation stone
was meant only for political pro-
paganda. Now we learn that these
galena and lead ore found in the
to be taken to the Vishakapatnam
smelter. I have no complaint in that
regard, but the Vishakapatnam smel-~
ter was primarily meant for the
galena and Jead ore found in the
Agnikundalam area of Vishakapat-
nam District of Andhra Pradesh. If
you see all the plants which are com-
ing up 1n that area, you will find
they are mainly based on the mine-
ral deposits of Orissa,

So far as the ferro-chrome plant in
Ginvidi in Andhra Pradesh is con-
cerned, therc is nol even one ounze
of that ore available in Andhra Pra-
desh. It is primarily based on the
chrome that 1s produced in Orissa.
Similarly, the Vishakapatnam smelter
plant wilf be mainly fed by the galena
deposits of Surgipali.

1 believe that the hon. Minister is
contemplating to put up two alumi-
nium plants based on the vast bauxite
deposits in Andhra Pradesh and in
Orissa. I hope it will materialise and
that both the States will be benefited
by an aluminium plant each For
an electro-metallurgical industry
like this, where a large amount of
electricity is needed, we have to
select sites where electricity is in
surplus. So far as Orissa is concern-
ed, we are in surplus in electricity
and we are capable of giving as much
power as they want for the smelter
or for the aluminium plant that i8
likely to come.
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“If you go tbidugh this Report of
‘the Committee on Public Undertsk-
ings on Hindustan Zinc Ltd. you will
find that some adverse remarks have
\been made against the red-tepism in
‘the Government. So far as the
Debari zinc smelter Is concerned, it
took quite @ long time to come to a
decision. They had talks with a firm
.of France, and with another in
Poland, and ultimately they came to
.an understanding with the firm in
Frankfurt. It took nearly three years
.to come to a decision.

8o far as the Vizag plant is con-
~cerned, they expected that by Sept-
ember, 1976, it will come into pro-
duction. But now the Minister says
.that it may be by the end of this
year. So, I feel that there is some-
‘thing wrong somewhere and that has
to be streamlined,

So far as modernising the Tundoo
smelter 1s concerred, the matter has
‘been referred to the National Metal-
lurgical Laboratory at Jamshedpur.
As this Committec has remarked, the
National Metallurgical Laboratory is
an organisation primarily meant for
research purpose. They are not com-
petent to suggest any modern:sation
method so far a: the Tundoo smelter
is concerned. I would submit that
the Government shou'q give prionty
to this area so far as installation of
new smelting plants 1s concerned

Someume back, I wrote to the
Minister and I also wrote to the
Government of my State that plenty
«of galena with a large amount of
silver and lead content is available
-on both sides of the Tel river in the
XKalahand: district and in the Bolangir
-district. These deposits do not occur
as large depursits. They appear as
amall veins and if you start digging
them, they suddenly disappear. But
it is a fact and it has been established
that there are large deposits of this
-ore scattered in that area. Unscru-
-pulous people have been digging out
2his concentrate galena ore from that

amse at pight in trucks and selling
them somewhere.. I would request
the hon. $9,ge iut this matter. The
smelting of galena or lead or jron iz
not a very difficujt process. There
are small smelters on the cottage in-
dustry scale and by beneficiation
method, they can separate galena,
silver and leag content. There are
many unscrupulous people who are
doing this kind of work to the detri-
ment of the nationa] interest,

I would therefore, submit that the
Government should inquire into the
feasibility of putting up a smelter
somewhere at Kesinga in between
Vizag and Sargipali so that they can
utilise Sargipali ore from the Sunder-
garh district and these deposits at
Kesinga. There is plenty of lead
available. So far as electricity is
concerned, the Government of Orissa
has been taking up the Upper Indra-
vati project which 1s going to gene-
rate 600 MW of electricity. So, there
will be plenty of power available.
With a long range view, I submit, the
Government should consider all these
matters.

With these words, I fully support
the proposal of the Government to
nationalise this concern.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Mr. Speaker,
Sir, I rise to welcome and support
this Bill for nationalisation of the
Metal Corporation of India at long
last, after ten years of litigation of
withdrawals, of marching forward
and retreats. All the time, the con-
fidence, the credibility, the skill of
the workers ang of the management
and their morale were being put to
a severe test. ] welcome it because
of the imperative of the Indian eco-
nomy at the present stage.

There ras been some difference of
opinion between the estimates of the
Planning Commission and those of
the Committee on Public Undertak-
ings on how much zinc will be re-
quired at the end of the Fifth Five-
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sion have put it at two lakh fonnes
whereas the Committee no Puklic
Undertakings have estimated it at
1,15,000 tonnes. In any case, even in
187475, we imported 66,000 tonnes of
zinc at a cost of Rs. 55 crores .and
87,000 tonnes of lead at a cost of
Rs. 18,7 crores. We have the capa-
city, the reserves and the resources to
wipe out these imports altogether
and switch on to exporting some of
these. In Rajasthan itself, there are
2,000 geophysical anomalies—not ade-
quately prospected. I am very happy
to hear our Minister say that they
are now directing the GSI and the
Mineral Explorction Corporation to
go ahead with intensive exploration,
because, to make up the shortfall, we
have to go much faster and much
farther than we have done. In any
case, because of the recent findings of
new deposits in buxite, in copper and
also improvement in the situation in
zine, our entire picture, which was so
dismal ten years ago, has practically
changed for the better, and MMTC's
operations of importing non-ferrous
metals are contracting very fast.
That ig the index of our success and
the movement forward of this econo-
my in the rignt direction.

Lack of coordination between the
various Ministries and Departments,
which has been so eloquently brought
out in this report of the Committee
on Public Undertakings leads me to
believe ‘hat what is required is a
chaser, as they say in America,—
the person who will be chasing cer-
tain objectives and bringing about
coordination—in all departments, in
steel plants, in mines, in zine, in
smelting processes, which will be
chasing to cut through the red-tape.
I am glad that the Gordian Rfiot has
been cut so smoothly, so effectively,
ang we have this at long last, in the
shape of this Bill which we are dis-
cussing today.

The Committee on Public Under-
takings has brought out the question
of ille hours. It is not a happy
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reading: plant shut-down .in 1973-T¢
1251 hours, the percentage of idle
hours to total hours 1868, 1973-74
was the Great Divide for Hindustan
Zinc. After that, things have steadily
improved. These idle hours have
to be combated and these can be
combated by mobilising all the ex-
pertise und skill involving all the
people, not only the foreman and the
graduate foreman but the artisans
the skilled workers below, and having
a continuous dialogue between them
on how to cut down the idle hours.
This, of course, is a part of the
larger question....

MR. SPEAKER: You can continue
after Lunch.

13.01 hrs.

The Lok Sabha reussembled after
till Fourteen of the Clock

The Lok Sabha reassembled after
Lunch at Four Minuteg past Fourteen
of the Clock.

[MR. SPEAKER in the Chair]

METAL CORPORATION (NATIONA-
LISATION AND MISCELLANEOUS
PROVISIONS) BILL—contd.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Gindih): As I was say-
ing, we have to intensify the search
for non-ferrous metals. As COPU has
stated:

“In view of the gap between indi-
genous availability of zinc concen-
trates ang the requirements of the
existing three smelters which may
widen when smelting capacity is
further expanded, the Committe=
feel that there is an imperative
need to intensify the search for
additional non-ferrous metal deposits
in our countiry.”

The hon Minister of Steel and Mines
with his usual drive has already out-
lined such a course. 1 am quite sure
with his drive and search for addi-
tional deposits, with increase in smel-
ter capacity, the imbalance in our
internal requirements and production
would shortly become a thing of the



233 Metal Corpm, (Nationstisotion AUGUSY-23, W6 & m;:;n.-) T ik

A~ ke
{8%ri Chapalendu Bhattacharyyia]

past. There hag been surprising in-
creese in the capacity utilisation by
the steel plants. There has been dra-
matic discoverieg of deposits of various
minerals, non-ferrous metals, bauxite
copper and all the rest of them.

So the Mines Department is also
equally geared and, therefore, thig Bill
is only appropriate so that the decks
shal] have been cleared for a go-ahead
policy towards an expanding future.

But before that, we have to tackle
certain  thorny problems which 1
would lLike to bring to the notice ct
the Minister through you. The ques-
tion wag posed how to increase the
production of OMS in the mines. Now
they got the advice of IBCON, of
course, a well known consultancy firm
in industrial engineering, but I am
afraid they have not that background
on the mining side as on the mechani-
cal and electrical engineering side
They paid Rs 1,65,000 for that. They
got the services of some other party
also. That was commenteq upon by
CO?U. So in the circumstances, their
estimateg vary. IBCON says there is
a large surplug labour, Hindustan
Zinc says that the surplus is not that
much. The other consultancy firm also
says that although in surplus is there,
it is not to the extent outlined by
IBCON. Since the Department of
Mines s concerned with production of
copper, zine and lead and cther
minerals which is going to increase
very fast, which will necessitate induc-
tion of many types of machinery, 1
suggest that the Minister may kindly
consider forming an industrial engi-
neering cell of its own. I supposc
with Rs 1,65.000 he can easily employ
six or seven engineer with the neces
sary speciality—they may be directly
under the Ministry-—who can go to
different copper, zinc and lead mines
and outline the lines of advance &nd
wmetheds by which bottlenecks and
shortfalls can be overcome,

Ag regards surplus labour IBCON’s
estimate ig that Rs. 32.88 per tonne is
the cost of surplus labour. I had a
bitter experience of IBCON's findings

[ |
when I was—and still 1 am—President
of the Tobacco Workerss® Uniom in
Monghyr. These IBCON people cathe
and gave a fantastic figure of surplus
labour. So having burnt my fingers
once, I always take their findings with
a pinch of salt.

MR. DEPUTY-SPEAKER: Don't you
think broader issues argq a little out of
the way?

SHRI CHAPALENDU BHATTA-
CHARYYIA We are trying to discuss
this Bill in the context of broader
issues, Otherwise, the opportunity
may not come.

MR. DEPUTY-SPEAKER: It will
come.

SHRI CHAPALENDU BHATTA-
CHARYYIA: I do not know. If you
will bear with me....

MR, DEPUTY-SPEAKER: We heve
only 1 hour and 25 minutes left.

SHRI CHAPALENDU BHATTA-
CHARYYIA: All right. Would you
kindly indicate how many minutes I
have?

MR. DEPUTY-SPEAKER: You have
already taken 10 munutes. You can
take two or three minutes more,

SHRI CHAPALENDU BHATTA-
CHARYYIA: In two minutes, I can-
not even read out my points.

MR. DEPUTY-SPEAKER: There
are other speakers and then the Min~
ister will reply,

SHR1 CHAPALBNDU BHATTA-
CHARYYIA: I should like to point out
that there was some price increase of
the product. Of course some price
increase was justified becaue of the
escalatlon in cost and increase in ges-
tation period but with increased per-
formance and also in the context of
the anti-inflationary drive, 1 request
the hon. Minister to consider how far
and how fast the prices can be Lrought
down and how our prices of zinc end
lead compare with internationa] prices
because there is a ring of brokers in
metals, non-ferrous metals, who had
been bleeding developing nations
white al] these decades and we have to
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break through that ring. I suggest
that there should be expansion of the
research and design organisation and
there should be pilot plants also to find
out whether a single smelter can smelt
poly-metallic deposits; for instance in
Orissa, zinc, lead, copper and siiver
are going together. This issue will
:come before the hon, Minister today or
‘tomorrow, Then there is the question
of performance of machines, For that
some pilof mines are necessary. 1
‘want to know the norms and standards
‘of costing that you have fixed because
‘COPU’s report unforfunately gives a
different picture. Since we are iurn-
ing a new leaf, let us start with a clean
slate. We should have norms and
standards of costing.

MR. DEPUTY-SPEAKER: This
shoulg be in the demands for grants
on industry. I understand your pre-
dicament.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Coming to the provisions
of the Bill, especially clause 14, I
shoulg urge that the gratuity, pension
ang provident fund deposits of the
employeeg should be guaranteed and
should in no way be affected by the
‘take-over. Problems might grise if the
provident fund deductiong had not
‘been deposited by the previous cwners.
In that case, the hon. Minister may
kindly look into it and ensure their
continuity of service, and previous
deposits should be fully reimbursed. I
wholeheartedly welcome the Bill. This
will enable the hon. Minister to orches-
trate a new minerals policy slong with
the necessary production facilitieg on
the ground, I thank you wvery much.

*SHRI KRISHNA CHANDRA HAL-
DER (Ausgram). Mr, Deputy Speaker,
Sir, I welcome this Metal Corporation
'(Nationalisation and  Miscellaneous
Provisions) Bill, 1976 and extend
my full support to it, But regrettably
an ordinance was issued on 2nd
August, 1976 for the nationalisation of
the Meta] Crporation of India while
the Lok Sabha session was due to

- commence on the 10th August, 1976.
‘This practice of issuing ordinances on
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the eve of Lok Sabha sessions is
highly undesirable and should not be
resorteq to. Objections against this
practice have been wvoiced in this
House on many occasions earlier also
but the Government persists with this
practice. Why ig it so?

In the State of Objects and Reasons
it hag been stated and the Minister
has also stated in his speech that the
management of the Company were
engaged in prolonged litigation in the
Punjab High Court, in the Calculta
High Court and the Supreme Court,
obstructing the process of production
and expansion programrieg in respect
of two very vital and strategic mine-
ralg viz. Lead and Zinc. The Com-
pany could not complets the projects
it had undertaken for the expansion of
Zowar mines and the construction of
Zine smelter plant near Udaipur due fo
mismanagement. All programmes czie
to g standstill and the Company waS
not even in a position to meet its
repayment obligationg to the suppliers
of machinery ete. Instead of ufilising
their time, energy and funds for effect-
ing improvements in the working of
the Company, the managementg wasted
+he resources in litigation, They even
sought financial assistance from the
Government for purposes of litigation.
In these circumstances the decision to
nationalise the Compnay is quite right
and I fully support if, But the way it
wag done ie. by issuing an ordinance
on the eve of Parliament session is not

a happy one.

Clause 3 of Section 4 of the Bill
provideg that all persons incharge of
the Management including persons
holding offices as Directors, IManagers
or any other managerial capacity shall
vacate their offices. This is a very
correct provision since ali these people
had mismanaged the Company cver a
long period and wasted the resources
of the Company in litigation. As such
they have no right and justification to
continue in office. Section 5 provides
for the appointment of administrator
to the Company. Here I will request
the Government to take care and
appoint an administrator who is rich

1614 LS—S8.

*The original gpeech was delivered

in Bengali
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in administrative experience and has
sufficient technical knowledge to :un
this Company. Only a highly experi-
enced and technically effiwent ad-
ministrator should be appoinied so
that the past mismanagement may Le
quickly overcome and the Company
may start efficient production of the
vital mineralyg needed by the country.
In Section 10 of Chapter IV it has been
provided that a sum of rupees eleven
lakhs 39 thousand per annum is to be
paig by the Government since 22nd
October 1965 for deprivation of
management and a further sum of
rupees one crore 98 lakhs is to be paid
as compensation for acquisition of the
Undertaking. Now, what is their
obligation for this?

Before paying this huge compen-
sation to the erstwhile management
the Government must see that all the
arrears of payment due to the workers
of the Company are fully cleared.
The Provident Fund amount cf the
workers shoulq also be realised. I am
almost certain that the past manage-
ment of this Company has not d~posit-
ed the provident fund recoveries from
the workers with the Government.
This must be thoroughly verifled and
all the P.F. amount deducteq from the
amount of compensation paid to the
Company. The Government may kind-
1y ensure that no employees are re-
trenched Employment must be sua-
ranteed to all the workers The Gov-
ernment should aslo ensure that the
wages paid to workers are at par with
the wages of workers of other nationa-
liseq Companies and Mines, There
must not be anv disnarity in the wages
of these workers and the workers
working in other Government control-
led mincs

The penal measures wravideq in
Sertion 20 of the Bill cshould be <trictly
enforced against erstwhie Management
if it is found that thew hava indulend
Ir anv way to damare the canitn] asset
of the Comnanv nnd if anv nther ir.
recularities have been committed by
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them. In case of any acts of sabotage
the strictest punishment must be given.
Shri P. K. Deo and Shri Bhattacharya
who spoke before me have already
pointed out that we are spending
crores of rupees in foreign exchange
on the import of these vital minerals
viz. Leag and Zinc. I will regeust
the Government to undertake more
surveys and other exploration to
locate to deposits of these vital mine-
rals. The experts in the MM.T.C..
Geological Survey etc. may be consult—
ed for this purpose. We should attain:
self-sufficiency as quickly as possible..
I wil] request the hon. Minister to
indicate when can we hope to hecome:
self-sufficlent in these strategic m.ine-
rals which are very vital for the deve-
lopment of our economy. The survey
work for locating more deposits should!
be quickly and properly started. T
will conclude by once again requesting
the Government to see that the In-
terests of the employees are properly
protected. They should not suffer in
any manner due to the nationalisation
of this Company., All their provident
fund money must be rccovered from
the management and all arrears due to
the workers should be paid forthwith.
No retrenchment should take place and
their wages should be at par with the
wages paid to the workers of other
Corporationg anqd Undertakings under
Government control,

qTaTe v feg wielt (i)
7g st dex v (FuAwedwT
uoe frgafaae mfaew) faw dw fox
aar & vaam & Tavre avar ) =l
HIE  wIAAFER gre A F qarar
iy & fs 1965 ¥ 1976 o Wga
sarar  wfewd s WIAAT TAdHT A7
e gt § | Wi & & femddz
&yt mT TR W T A g
T NSy aT AT fY | ST WTIRY 101
§rQT TIYT AT UTAT ALT WITWY 1,98
ardre §TUT FY 5T AT AT 4 TAY WITA
99wz €uT w=1 fwar | sak fog
& sqwy wanfear T g | o X
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wr wr § 1 g o wge g ¥ four
o wmr & ¢ Arfoe ToET qwTAT @Y Ay
g v wfepw Gwr wwlt @1 qg ot
e g o § sa% fag & wroey v
Lo 4

oYY gEiwA S ¥ A d
o waTar @ agT A AT & 4
ovadww wr wA g SrEY) e
o draga & wHfrre w w@fasw
Ewix o o T § g g
wgeael e &1 vw ARk eI
STaTR A AT T 47 Wi TEaT finar
T TR 9r )

fgogma  wree) ¥ Agar g
TE § oy o Wi gy
st ara &1 AfeT g a2 STl fw
gt 9T T qAfaw Iveew Y w97
@iez Wt AT oM | ST A ofiar
¥ § 7 orear 7 §, ad axfva ofan
# 7 fearfyes are wrdk § ad) o< aTIeY
Fifgh fp sy =feT off g T
gura & 5 fomr o ofore & fw
WU TS § AT AT HrT ey W
qare arfs U ddfam # gl g
& AT W Y @AT A WA wE
e Fmresizarese w9 fawge
¥ oy Eote qgr wOwr weET g
THE @RTITE T a3 IR EQ
e wawt g=TAT 9TAT =ATAEA | A ey
I G4 AT AgA AT WA A gy
g1 a1 WY P @t ST =T wE Ay
g AR W SWIOEY FH 9o |

& on ET gwiA  wTOwY AT
qrgar g1 ufe ow gl v aga
udfaga wddfaa §gx fog frad o
wdE dwer Wt gud v aw
AR W W WTTEY  ARATIAAA W
T wifgdr ) fggeare WA HIAR
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Y ooy fygeant wv awT feur &
AP woT wrex far & sRAT
Jex # quTae W deRy & o
AW EATIH T O Y A Ry
FewraT € wvar &1 v 1w g
ot s T AR E | By YTwnw

o feflt gl ¥AwWE
My wfgd a1 Sxw qory ¥ forg whye,

W avE ¥ vawy I Rt orer &

fuxgrar § fn T sw AT WY Ow @A

e FT S oW @ € g

w aaa ) Ry g e I
or fl IR mT T I Y ATy

qror T AT e WTVET SO vor

3T WY w a3 o famrewe &

1965¥ ¥ ¥ 1976 7 o iy
wEAiE ¥ g T foat s A
11-12 FEATT R &1 g
NFAT AN ¥7 JA9% yAOk X )
fafaeT ager ¥ gor vt & &) oy
w4 v § e TZ oY & fr et
wawEr ST oy garw gl WEH §
Ay WA R, ogi T
Ffcfergs foelt 7Y § gwar Fw
T 7@ 59 W Y T3¢ W fEUuT)
T AT AEGE & AT 507 21 F

wET Y

“21.. (1) Where an offence under
this Act has been committed by a
company, every person who, at the
time the offence was committed was
1n charge of, and was responsibie to,
the company for the conduct of the
business of the company, ag well as
the company. shall be deemed to pe
guilty of the offence and shall be
liable to be proceeded aganst and
punished accordingly.”

Y ¥ a2 G foar § saEde
Marsde ¥ wrr 7 @ W e LA
g:
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. “Provided that nothing contained
in this "sub-section shall render any
such person for any such punish-
ment if he proves that it was com-
mitted without hig knowledge.”

T TS ATIAT EIE FIE wral § e
HFH FY AFT qT F97 TAX AT W
ST 87 a8 w3 ATISTH CEATIAR
T g oarg < | @ Ig TR AT
g1 oy onrt & g fewlng ey
VT IT IT FAT AT HT IFT 10701
S wa wEAr< §F gwr f5 ateyg 92w
F HiSo STo FIIT TTT &7 ATT T TS
THr g @ o Tl 7w v Gear
g 9w &1 asT 'y 9y

SRR HIT QI AT (saﬁ HEAIT
.mafar) ag wEIAT T VE A7 | T
FH=TY A wE @ )

wearR w39 fog wie 9 Fan
HITH TG & TH A F12 g9 T&Y
g1 i § A ATT T IGT F oAy
pHAT TG AT | AT 38 AT
FAT W& AT ? FIE TG T2 o7 |

qg AT T2 e fagroaiT sdr
TF I T F T ad guT q7 ;R
TG F foer HIT O o187 AT 9T
Ag@ETAr W F WT gATR AT F
fae w9 sy 1w w7 53 fqaa
fad o1 ga TTeTT AT & 8, HiR THeEY
T ey )

T WSEl & iy T w7 aqgq
FE@TE |

SHRI S, M. BANERJEE (Kanpur):
Mr, Deputy-Speaker, I remember that
dn 1965 when the Metal Corporation of
India was acquired . by the Central
‘Government by a parliamentary legis-
lation, it was opposed by many of us.

.-Shri Vaidyanathan. The same mistake ‘
" was committeq when the General In-
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I was also one of those whe apposed
it, along with Shri Homi Daji, and I
think a very strong  expression was
used by my hon. friend, Shri Homi
Daji, when he said this is prostitution
of nationalisation. We realised at that
time that merely taking over or acquir-
ing a particular company was not the
correct sclution, because even at that
time the Company claimed that their
assets were valued by some French |
valuer at if I am not mistaken, Rs. 71
crores. Every big people were involv-
ed in it. One was the son of Sardar
Baldev Singh, Shri Ajay Singh. Then
there was Shri Atul = Datta and also
others. They were preferring their
claim at very high rates. It is a fact
that Shri Neelam Sanjiva Reddy, who |
was the Minister at that time, was try-
ing to negotiate with them, but, unfor- |
tunately, nothing happened. Now I
must congratulate my hon, friend, |
Shri . Chandrajit .Yadav for bringing i
forward this 1eg1slat1on for nat*onahs
ing this particular unit,

It ig Well-known that zinc is a very |
useful strategic material, and we have '
been importing it to the tune of Rs. 16
crores to 17 crores a year. It has its |
bi-products also. Now, what has hap-
pened after nationalisation? The |
officer who was sent -there, built a
beautiful girls’ school there after the !
take-over or nationalisation, as if the ¢
only thing which is left to be done is |
the opening of a girls’ school! A huge |
amount of money was spent on that. |

Now that this company has been
nationalised, I would request the hon.
Minister to put in charge of this un-~
dertaking those persons who believe in
nationaiisation Unfortunately, in this.
country when a narticular unit is |
taekn over or nationalised, those per-
sons who oppose nationalisation right
from the beginning are brought in as :
chiefs of those units. That should be |
avoided. We had the same experi- ]
ence in the cae of the Life Insurance
Corporation, where we brought in

surance Corporation was taken over.
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.That sort of mistake should not be
committed any more. They claimed
Rs, 101 crores as compensation, and
now it is Rs. 188 crores. I am told
that the tribunal also wanted to have
a compromise at 50 per cent, that
means at more than Rs. 50 crores. 1
do not know who was presiding over
the tribunal, but without imputing any
motive Or casting any  aspersion on
his integrity, I should say that such a
suggestion should not have come. That
this party, not because of the emer-
gency but having realised the futility
of its demand of Rs. 101 crores, has
now readily acepted Rs. 1.8 crores
clearly proves that its earlier demand
was not onlv inflated, hut extraordi-
naiily inflated.

My hon. friend Shri Halder has men
tiontd ahbout the cmuloyees. Certain
provisions are there for safeguarding
the interests of the employees. I am
not going into them, because I have a
feeling that at present the Bill as it is
should be passed. An amendment
might be necessary, but that might be
done later on bhecause any delay in the
pass.ng of this Bill may delay matters
in those particular areas.

Bt there are  certain  cl.ouses on
which | want some sort of elucidation
or clarification. It is said in Clause
18(1):

“No suit, prosecution or other
legal procecding shall lie against the
Central Government or any officer
of that Government or the Adminis-
trator or the Government company
or any officer or other person autho-
rised by that Government or Govern-
ment Company for anything which
is in good faith done or intended to
be done under this Act.”

This expression “good faith” is a very
vague term. I can go to your house
and take away certain things in good
faith. You may say I am a thief.

MR, DEPUTY.SPEAKER: A thief in
good faith,
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SHRI S. M. BANERJEE: What harm
did Jean Val Jean do? He simply
took the candle from the Church, and
he was made a galley slave. So, un-
less a proper definition is given to this
expression, it will be exploited. Any.
body might have exploited the Govern.
ment or helped the company in good
faith, misappropriated money in good
faith. So, it will be dangerous and I
would request the hon, Minister to
kindly ponder over it and see whether
this should be kept. I am also re-
questing him in good faith.

In Clause 14(2), it is stated:

“Notwithstanding anything con.
tained in the Industrial Disputes
Act, 1947, or in any other law for
the time being in force, the transfer
of the services of any officer or
other employee of the Metal Corpo-
ration to the Central Government or
the Government company shall not
entitle such officer or other emplo-
yee to any compensation under that
Act or other law, and no such claim
shall be entertained by any court,
trihbunal or other authorities.”

I know that when a concern is nationa-
lised, it may be necessary to transfer
some employees who were working in
that company in the larger interests
of the company and not of the Govern-
ment as such. Screening is absolutely
necessary, but here it is said that they
canot go to court or a tribunal. Sup-
pose some injustice is done, where
should they go? They cannot automa-
tically come to the Minister, he is the
last man to whom they can come for
a redressal of their grievances. So,
what is the alternative? There should
be some alternative provided to gafe-
guard the interests of the employees—
all employees are officers—who could
possibly claim any compensation
arising out of this.

I do not say that it should be modi-
fled in that sense. But there should
be some provision and some proviso
should be made here under which they
can possibly approach some body. It
may not be a tribunal, it may not be
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a court. An advisory commijttee or
some appellate body should be there.
1t should be clearly defined,

About the welfare fund, superannua
tion benefit etc, I hope, the hon.
Minister will take care of these things.

Another thing which is very impor.
tant and which was very correctly
raised by my hon. friend, Shri Chapa-
lendu Bhattacharyya is this. He spoke
out of his personal experience. What
about the provident fund dues? They
might not have deposited their share
aof the provident fund at all. I am
doubtful whether they have deposited
the workers' share. I would ke to
know whether they have defulted in
paying provident fund dues, whether
they have defaulted in  ESI, whether
they have defaulted 1n paying other
taxes. What are their assets and what
are their liabilities, We want to know
that. Before paying this amount of
rupees 1 crore and 98 lakhs, at the
rate of Rs. 11 lakhs per month, 1
would hke to know whether the wor-
kers’ dues will be deducted from that
amount. We should fix the priorities.
The bank amount is always deducted
because that is given priority No. 1,
But what js pr.onty No, 2. It should
be the workers dues. This must be
clarified. It is not clarified in the Bill
Even in the statement of Objects and
Reasons, it has not been made clear

I would request the hon. Miniister,
first of all, not to place the same
officers who were there. Everyone of
them is not bad. (I am sure about it.
But anybody who 1s there at the head
should be technocrat. He should know
his job well. It is not that any IAS
officer will do. I know, the IAS
officers are versatile and genius. But
sometimes they are misled. It is
actually a question of having a good
technocrat as the head of a particular
plant.

Then, I want to know what are the
workers’ dues which are to be deduct-
od trém the amount and paid back to

the workers, This sheuld be given a
priority,

Lastly, I want to know what will be
the service conditions of the workers,
whether it will be like other public
sector corporation. That should be
clarified.

With these words, I once again con-
gratulate the hon. Minister for the bold
stand he has taken. The stand which
was taken in 1965 by Shri Sanjiva
Reddy, because of the Government's
policy of non-nationalisation at that
time, was to only acquire it. He did
not have the courage to nationalise it.
We said, this acquisition is not nat:ona-
Lisation and that, 1n the name of
nationalisation, you are having the
prostitution of mnationalisution. But
today I congratulate the hon. Minister
for showing the courage and conv:ction
by bringing forward this Bill at an
appropriate t{ime.

st gfe fag () @ S
qgte, Wi AERT T AT FTEIT F
AIAAEITT FH TG K fgmw W
a7 Y QT ¥2w BT F | T AT F
qad T T2 wrfae we o F1 asfRrE
FIAT TS W7 AR AT wE VAT
ot 7 g7 1 Exew foT W oM
oreaT § o AT YT e i e
¥ & war Y @ Afww gvs e @9
T # oY € gfendr A g fedT &
M7 fasrelt 7 Iy o qfF wET E0
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gRwa far o § ) A% 98T WEAwE
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A% TrawTor ¥ wnt wrewwaT
g&, = Trew A fri woT A
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SHRI B. V. NAIK (Kanara): The
Hon, Mimister had stated while pilot.
g this Bill that the compensation has
been worked out in  accordance with
the stundard procedures and that the
procedures had been worked out by the
Adnunmistrative  Ministry— that is, lus
own Ministry—in consultation with
the Mimistry of Law and the Mimstry
of Finance. If you see the compensa-
fion that has been worked out, out of
a lotal amount of Rs 320 lakhs, Rs. 122
lakhs have been provided for the pur-
pose of providing an amount for the
period from 1965 to the date of taking
over on 2nd August 1976. I don't sce
much of hard logic in this. A parti-
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cular concern staggers the entire pro-
cess of acquisition or taking over uf
Management and the same Manage-
ment delays the processes of a produce
tive enterprise for a period of ten to
eleven years and it goes to the courts—
it goes to the High Court and it goes
to the Supreme Court—about which
the lion, Minister was justifiably and
righteously  indignant. Though the
work should have begun in 1965, it was
made to begin m 1976. And you are
compensating them at the rate of about
Rs. 11 lakhs per annum for this pro-
ductive, national work of stopping an
enterprice from carrying out its opera
tions!

MR. DEPUTY-SPEAKER: Might be
@ legal compulsion.

SHRI B. V. NAIK: If it is a legal
Jmpulsion, 1l 1s certainly a very :m-
moral compulsion.

MR. DEPUTY-SPEAKER: That 1s
why, some people say, law is lhe uss

SHRI B. V. NAIK: If we have to
judge all the people who sit in judg-
ment, this 1s a  voluntarily-accepting
legal compulsion, because, there are
no legal eompulsions, 1f you go through
the amended article  of the Constitu-
tion. ...

MR. DEPUTY-SPEAKER: 1 thing.
there s,

SHRI B, V. NAIK: 1 would, there-
fore. sumit that these are hypothetical.
legal obstructions in our way. If there
is anything to be done, Government
ought to be compensated. You have
worked out at the rate of Rs 11 lakhs
per annum as compensation or the new
verbiage which we have been using-—
amount. That means, out of Rs. 108
lakhs of de facto compensation or de-
jure compensatjon that 1s to be paid,
the Government has a moral as well as
a legal right—after all, it only invol-
veg hiring of a good advocate—to
deduct from the management an am-
ount of Rs. 122.79 lakhs and pay them
only Ras, 75 lakhs. That in the nature of
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things, would have been the most pro-

per thing to be done. I would, there-

fore. say that we are at a bit of loss to

know as to how this is being worked

out.

Unfortunately, we do not have the
financial statement of this concern.
At best, we can make a reference to
the Directory of Industiries and Com-
merce and see that their authorised
capital 1s about Rs. 5 crores, that this
1s an old concern of the year 1944, an
East India concern, which was started
by some Inder Singh, KCBI, etc. But
the essential factor is that we are
going to give this concern Rs, 3,20,000.
The Minister has  also  mentioned
i the Statement of objects and Reasons
that their claim belore the arhitrator
was to the extent of Rs. 100 crores.
We have come across quile a few
cases First, they will take from the
1espective Stiate Government a mining
lease and then they will work out the
total amount of cxisting angd non.exis-
ting ore, zinc ore and lead ore, it that
particular mine, and & 15 very casy to
compute on the basis of the hidden
wealth below the earth as to how much
will the compensation that they would
he demanding But who 1s hinding
this Government” We have to put our
precious money to renovate it. As far
as we know, it 1s not a running con-
cern, 1l has been deferred for a period
of tan yvars. Now I feel very sincerely
and strongly that there is a need for
a thruogh scrutiny to see whether we
are fortunate enough to get an idea
as to what 15 the share selling for in
the market. Their authorised capital
was to the tune of Rs. 5 crores. Would
they he able, in this country, to get o
financier or an entrepreneur to take
over the entire concern for this fabul-
ous amount of Rs. 380 lakhs? Who is
the man left with so much money to
pump into this enterprise today? It is
only a sort of buyers’ market. At
least this 1s a concern wiith some
potential. We know of many other
concerns which have been taken over,
what sort of concerns they were, and
in a buyers’ market, Government is
tending to be more and more lberal.
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This 1s a paradise for capitalist, parti-
cularly a defaulting capitalist, who
makes &8 mess of his industrial enter-
prise and then ultimately declares 1t
to be sick defunct, non-operational,
and then comes to the doors of the
Government and walks off with a com
fortable amount of compensation and
compensation for the period, he was
opnstructing the Government at the
faulous rate of a milhion rupees a
year for the time when he «topped the
entire working ot the concern I
would have therefore given a notional
figure of Rs 5 as the compensation or
as the amount to be paid As far as
I can see the constitutional amend
ment which was moved and piloted by
Shrl Mohan Kumarmangalam the
worth predecessor of Shr1 Yadav J1
will have to be looked not once but
more than once at the time when we
fix up the amount to be paid to this
concern

With these words—I hope that for
the investment that 1s suddenly going
to be made and for the suggestions
made by me which 1re suddenly going
to be rejected in the future the zine

and lead self-suffictency  would be
achieved under the able guidance of
Shn Yadav

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV) M:i Deputy-Speaker, Sir, I am
very grateful to the hon Membe:©,
who have participated in the debate
Everyone of them has welcomed the
nationahsation of this Company and
has also emphasised and realised the
importance of these strategic minerals
for the development of our economy
Exaactly that was the objective of tak-
ing over this Company, so that the
Government undertaking could take
all possible measures not only to ex-
pand this undertaking, but also to ex
plore the possihilities of the minerals
to make a proper survey, to have a
proper perspective and also develop
these minerals so that the country may
be self-sufficient as early as possible.
This has been our effort and if the
hon Members have a little patience, I
would like to draw their attention,
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that though we are not yet self suffi
caent, we are going to be self sufhcient
in the very near future, All po-sible
efforts are being made in this direction,
and there are  certain significant
achieyements which we have made A
mention was made about aluminium
Regarding aluminium, our position
about two years back was very bad
and the Government at one stage was
proposing to import 30,000 tonnes of
alumimum worthl more than Rs .2
crores But we took certain steps to
sec that our mills operated at the
maumum  utiliyation  capacity, we
made power available to them at rea-
sonable rates and drew a proper policy
in otder that 1in an important metal
Iike alumimum we should not be an
impoiting country And I am glad to
say that while 1n the jear 1974 the
countrvy produced only 128913 tonnec
of alummnium 1n the last vear the out-
going year we produced 1 66,986
tonnes of alumimum and instead of
impoiting aluminium we rather ew-
ported more than 35000 tonnes to the
other countries Therefore, steps are
being taken in this direction So 18
the position with  regard to copper

This Houve hnows that we are very

keen that wherever there 1s a possibi-
1ity of developing copper mines and

wherever the minerals are available,
we are making provisions for resour

ces and are taking necessary steps

1500 hrs

For example 1n the Malanjkandarea
of Madhya Pradesh we have got very
good grade of copper The Planning
Commission and the Finance Mimstry
have very kindly agreed to give top
priority to this area  and the work 1s
going to start and necessary funds
have been made available to HCC so
that they may take the necessary steps

Many other mines are also being
developed unde1 that Corporation I
am sorry that Mr Naik 1s not perhaps
able to understand properly Naot that
the company is not functioning all
these years The Company has been
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functioning. Since we took it over in
1965, it has been a public sector under-
taking. But as 1 said in my opening
remarks, the company was not agree.
ing to the compensation amount and
it was all the time agitating the matter
in various courts and, therefure, a lot
of uncertainty was being created. So,
to remove those uncertainties and
also to finahse the matter and also to
see that in future the government is
not unnecessarily impleaded in various
kinds of litigation, we thought 1t neces.
sary that we should bring this Ordi-
nance and this Bill. In principle, Sir.
I agree with the hon. Members that
when the House is to meet shortly, 1n
the ordinary course, nomally an
ordinance should be issued But some.
times there are such situations, com-
pelling situations where in public in-
terest it become necessary and very
much unavoidahle. The Government 1s
fully aware of the fact that an ordi-
nance should not be brought just he.
fore Parliament 1s to meet but, t1n this
case, 1t was rather unavoidable and a
compelling situation was there. Iience
the ordinance but we will take note
of the sugge<tions the hon. Members
have made

So tar as the production and perfor-
mance of the HZL 1is concerned, n 1ts
first year, 1966.67 when 1t became a
government undertaking, the new gov-
ernmeni company produced 1954
tonnes of zinc concentrates, 5242 tonnes
of lead concentrates and 2515 tonnes
of lead metal. As compared to that
during these ten vears. in the last
financial year, 1975-76 the production
of zinc concentrates has shol up to
40,843 tonnes and lead concentrates—
to 14469 tonnes and lead metals—5155
tonnes. This represents an increase of
326 ver cent, 174 per ceni and 105 per
cent respectively compared to 1966-87
period. These figures speak for them.
selves how gatisfactory the progress
has been in this public undertaking.
Therefore, to expand the company
and to assure them that they will
not be unneeessarily involveg in

Bill
various kinds of litigations,
it was necessary that we should

come 1o this House and completely
nationalise this undertaking. That is
the main objective of the Bill.

Mr. Naik also raised the question
why we are paying the compensation.
As you have rightly pointed out, there
are certain legal compulsions. At the
same time, the House also knows that
this company, when we took it over,
wus not a sick company. It was a
different case. It was not that it was
a sick company and it was not work-
ing. The company at that time was
also running at a profit but the com-
pany was not expanding.

The Company was not able to com-
plete and implement certain schemes
which are in the inferest of the nation
and as it was not an expanding Com-
rany, therefore. it became necessary
for the Government tn take over this
Company. That is the peason why a
reasonable management compensation
is being given So far as the com-
pensation is concerned, Mr. Naik says
that we should pay Rs. 5/. only
The claim of the Company was
Rs. 101 crores as against R. 198
crores which we are going to pay.
Government has also to be reason-
able This has  bhereome possible
hecause of the 2%h Amendment
to Article 31 of the Indian cons.
titution. Otherwise, the Company
would have taken various excuses
i.e. they are not being given reason-
able market rate etc. They might
have gone to the court. J feel that
this amount which we are giving to
this Company is a reasonable amount.
The Government has to be reasonable
in these matters and I hope that the
House will appreciate this attitude of
the Government.

So far as certain questions raised in
this House are concerned, I have al-
ready said earlier that we are going
in for the expansion schemes. Cer-
tain new steps have been taken In
this regard. The Ministry has already
asked the Geological Survey of India
that they should give top priority to
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‘these strategic minerals, viz.,, zinc,
copper, chromide and manganese.
We do not have these in a large
quantity in our country but they are
very important and strategic mine-
rals. We should, therefore, see that
our import bill should be reduced and
we ghould become self-reliant hecause
we have been the victims of the in-
ternational fAuctuating market, Cer-
tain international monopolies have
been holding to ransom those coun-
tries which are not in a position to
produce these metals. Keeping all
these factors in view every possible
step has been taken to protect the
national interest. I want to assure
the House that GSI, MEC and all cur
public undertakings have been asked
angd certaip important steps have al-
ready been taken, and every possible
eflort will be made 1o make the best
use of these minerals.

Shri Sokhi said that we should
have smelters at the places of these
minerals. It is an impracticable sug-
gestion. It is impossible. Perhaps,
he does not realise the cost of one
smelter. We cannot go on putting
that in every part of the country. It
is a national question.

SHRI M. C. DAGA (Pali): 1In
Rajasthan we have a claim.

SHRI CHANDRAJIT YADAV: We
are looking after your claim, Rajas-
than has got the biggest claim. We
are thinking of giving much bigger
smelter in Rajasthan. Wherever
these claims are, we have taken them
into full consideration with full sym-
pathy. At the same time, I hope, all
Members will appreciate that on
these questions we have to give prio-
rity to our national interest. We have
also to see the profitability. We
shoulg also keep in mind the conve-
nience and other facilities of the
undertakings which have to run.

Certain questions were raised about
the workers. There is no intention
to retrench any worker. I am glad
1o say that for the last 12 years there
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has been no strike here. There has
been ideal relationship between wor-
kers and management, There is no
question of any worker not being
paid and so on. Now various prob~
lems were sorted out and workers’
full participation is there in manage-
ment, Indeeqd this is a very happy re-
Jationship between the management
and the workers, As you know, the old
Act was repealed and there were cer~
tain legal compulsions ang there-
fore in that context this Bill had to
be brought in. Today the Chairman
and Managing Director is one of the
few experienced steel men in this
country. He is a mining engineer of
long experience. Regarding the
number of workers employed, the
number is 6200. For the last 3 vears
they were making reasonable profits
‘The figures are: 1972-73, Rs. 42.42
lakhs; 1973-74 Rs. 304.65 lakhs; 1974~
75 Rs. 893.45 lakhs. This year we
hope to get better profits than last
year. The company has taken cer-
tain sieps for expansion. I am one
of those who believes that there is
always scope for improvement. We
are fully conscious of the weaknesses
and we always attempt to tremove
these weaknesses. We will carefully
consider all suggestions made in Par-
liament, ‘in various Parliamentary
Consultative Committees and so on
and {ake necessary steps.

The other day 1 said about the
system of our quarterly review. All
Chairmen, Managing Directors and
G.Ms. and officers of the Ministry sit
together under my Chairmanship
every third month and we review
every item; we go into details und
difficulties and problems Faced hy
each undertaking. There is «ollec~
tive discussion also. One undertak-
ing may get benefited by the experi-
ence of the other undertaking. A
high-level officer of the Ministry takes
follow-up actions. Decisions taken
are followed up in the next quarter,
We formulate programmes, fix up
targets and watch the progress, This
is how we have started functioning.
I must say that because of excellent
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cooperation from workers, better
performance of management and
good 1ndustrial relationship, these
undertakings have started function-
ing better. We are in an year when
these undertakings have made their
valuable contributions to our national
economy.

Shri S. M. Banerjee raised some
doubts whether this will become ano-
ther bureaucratic set-up. There have
been allegations of this nature that
that they have been hehaving like
that. But now the whole House
knows the position. We have im-
proved the performance of these pub-
Jic sector undertakings. Not only
have we earned profits, but the public
sector undertakings have made a very
valuable contribution to our econo-
my. Had the core industries not been
in the public sector, perhapg the
picture would have been much dif-
ferent. Today India can claim very
genuinely and rightly that among the
developing countries, India is one
country which has g strong wnublic
sector system which has developed &
very high level of technology in
various fields with the help of these
public sector undertakings. At the
same time, we have also taken care
of our workers. The public seclor
today can claim that they give much
better salary and they look aiter 1he
amenities of their workers well. We
have been talking for the last 27
years about workers being given the
opportunity to participate in manage-
ment. It is a matter of pride that in
this year we can say that in Y8 per
cent of the public sector undertakings
today the workers have the oppor-
tunity to participate in the manage-
ment. This is one of the public sec-
tor undertakings where the workers
are fully involved and they are fully
participating in the management.
This is a very happy result.

SHRI B. V. NAIK: In April 1971,
you had decided upon a figure of
Re 148 crores. Now it has come to
Rs. 820 crores.

Biln

MR. DEPUTVY-SPEAKER: shat is
to compensate for deprivation of the
management.

The question is:

“That the Bill to provide for the
taking over of the management of
the undertaking of the Metal Cor-
poration, after such undertaking is
deemed to have been transferred
to, and re-vesteq in, the said Cor-
poration, and for the subsequent
acqusition of the wundertaking of
the Metal Corporation for the pur-
pose of enabling the Central Gov-
ernment, in the public interest, to
exploit to the fullest extent pos-
sible, the zinc and lead deposits in
and around Zawar area in the State
of Rajasthan and to utilise those
minerals in such manner as to
subserve the common good, and
for matters connected therewith or
incidental thereto, be taken into
consideration™.

The motion was adopted

MR. DEPUTY-SPEAKER: We now
take up clause by clause considera-
tion. Is Shri Naik moving his
amendment?

SHRI B, V., NAIK: No.

MR. DEPUTY-SPEAKER: The
question 1s:

“That Clauses 2 to 25, Clause 71,
the Enacting Formula and the
Title stand part of the Bill”.

The motion was adopted,

Clauses 2 to 25 Clause 1, the Enact-
ing Formula and the Title were add-
cd to the Bill

SHRI CHANDRAJIT YADAV; 1
move:

“That the Bil) be passed”.

MR. DEPUTY-SPEAKER: The
question is:
“That the Bill be passed”.
The motion wes adaptgd




